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Mr. Deputy-Speaker: The hon.
Minister.

Pandit Thakur Das Bhargava: rose—

Mr. Deputy-Speaker: Let me close at
one o'clock. There are flve minutes
more. Is it necessary?

8hri V. P. Nayar (Chirayinkil): One
minute, Sir.

8hri Bansal (Jhajjar-Rewanri):
Some of us on this side have not been
able to catch your eye. Sir; I do not
know why. I have been rising up
from this monning every time.

Mr. Deputy-Speaker: When my eye
falls on an hon. Member, I call him.

Shri Bansal: We do not see your eyes
rise towards ug. y 4

Mr, Deputy-Speaker: It is not that
every hon. Member who wants to
speak must be given an opportunity.
There is no meaning in saying that I
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have not been able to catch your eye.
1 have been looking this side and that.
All hon. Membhers are geliting into my
eyes. I can only call one hon. Mem-
ber. 1 leave it to the House. The
only question is whether the House is
inclined to go further into the matter
in such great deiail.

Hon, Members: No, no. Closure, Sir.

Sardar A. S. Saigal (Bilaspur): Sir,
the question be now put.

Mr. Deputy-Speaker: The question is:
“That the question be now put.”
The motion was adopied.

Shri T. T. Krishnamachari: There is
nothing to reply.

Mr. Deputy-Speaker: The ques-
tion is:
“That the Bill be passed.”
The motion was adepted

CODE OF CRIMINAL PROCEDURE
(SECOND AMENDMENT) BILL

The Minister of Commerce and
Industry (Shri T. T. Krishnamachar.):
Sir, Dr. Katju is engaged in the otaer
House. I beg to move the motion
standing in his name:

That the following amendment
made by the Council of States in the
Bill further to amend the Code of
Criminal Procedure, 1898, be taken
into consideration:

“That in clause 7 of the Bill al
the end of clause (a) of the pro-
posed section 132A of the prin-
cipal Act, the words ‘so operat-
ing’ shall be added.”

This amepdment has emanated
more or less as a consequence of the
amendment made in this House to
this section. This House has added
the words “operating as land forces”.
The particular clause reads thus:

“132A.
Chapter,—

Definitions.—In this

(a) the expression ‘armed forces’
means the military, naval and air
forces, operating as land forces” —
these words have been added in tliis
House—"and includes any_  other
armed forces of the Union,” *

The other House had felt that be-
cause we had put in the words “oper-
ating as land forces” the words ‘‘so
operating’t have fo be added. That
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does not really materially affect the
amendment. I do hope the House
will agree to the amendment.

Mr. Deputy-Speaker: The ques-
tion is:

That the following amendment
made by the Council of States in the
Bill further to amend the Code of
Criminal Procedure, 1898, be taken
into consideration:

“That in clause 7 ef the Bill at
the end of clause (a) of the pro-
posed section 132A of the princi-
pal Act, the words ‘so operating’
shall be added.”

The motion was adopted.
1 p.M.

Shri T. T. Krishnamachari: I beg
to move:

“That the amendment made by
the Council of States in the Bill
be agreed to.”

. Mr. Deputy-Speaker: The ques-
tion is: ’

“That the amendment made by
the Council of States in the Bill
be agreed to.”

The motion was adopted.

The House then adjourned till Half
Past Three of the Clock

The House reassembled at Half Past
Three of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL

The Minister of Rehabilitation (Shri
A. P, Jain): 1 beg to move:

“That the Bill further to amend
the Administration of Evacuee
Property Act, 1950, be referred
to a Select Committee consisting
of Shri M. Ananthasayanam
Ayyangar, Lala Achint Ram,
Shrimati Subhadra Joshi, Shri
Jagannathrao Krishnarao Bhonsle,
Shri Narendra P. Nathwani, Shri
H. C. Heda, Shri Nemi Chandra
Kasliwal, Shri Ram Pratap Garg
Pandit Chatur Narain Malviya,
Shri Jwala Prashad, Giani Gur-
mukh Singh Musafir, Shri Syed
Mohammed Ahmad Kazmi, Col.
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B. H. Zaidi, Shri Digambar Singh,
Shri Mulchand Dube, Shri
Kanhaiya Lal Balmiki, Shri Syed
Ahmed, Pandit Lakshmi Kanta
Maitra, Shri Basanta Kumar Das,
Pandit Thakur Das Bhargava,
Shri Radha Charan Sharma,
Chaudhri Hyder Husein, Shri
Rohinii Kumar Chaudhuri, Shri-
mati Sucheta Kripalani, Shri V.,
P. Nayar, Shri Vishnu Ghanash-
yam Deshpande, Shri Bhawani
Singh, Dr. Manik Chand Jatav-
vir, Shri Avadheshwar Prasad
Sinha, Shri P. N. Rajabhoj and
the Mover with instructions to re-
port by the last day of the first
week of the next session.”

Mr. Deputy-Speaker: I may not
be available.

Shri A. P. Jain: Well, then, Sir,
somebody will deputise for you.

Mr. Deputy-Speaker: If my name is
there, I have to preside. Therefore,
my name may be removed. I will ap-
point some other Member as the Chair-
man.

Shri A. P. Jain: Will, I drop your
name.

In moving this motion, I knew
that I am treading on somewhat ten-
der ground. Evacuee property law
has been one of the controversial sub-
jects in this House. On the one hand,
it has been represented that this law
has been invented as a sort of steam-
roller to crush a certain section of
the comunity; on the other hand,
accusations have been made that eva-
cuee property has been thrown away
recklessly. They have described the
Minister as a great Moghul who
throws away the evacuee property ac-
cording to his whims and according
to his caprices. I submit that both
g;ese charges are completely unfound-

I will refer to two statements that
were made by two hon. Members of
this House, senior Members for whom
I have great regard, during the gen-
era]l discussion on the Budget. One
statement was made by my friend
Sardar Hukam Singh and another by
Dr. Syama Prasad Mookerjee.

Sardar Hukam Singh (Kapurthala-
Bhatinda): Am I a senior Member?

Shri A. P. Jain: Sardar Hukam
Singh stated:

“A large number of Muslims
have returned and their property
has been restored to them. In
Bombgy, Delhi and U.P. alone.





